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Tbe following Gdfuraooc FomulgFt€d by the Gov€mor of Kerala on

the 25th day of December, 2018 is hercby published for general
information
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No. 59 OF 201t

THE KERALA VE"TERN.{ARY AND ANIMAL SCIENCES
. UNWERSTTY (AMENDMEND ORDINANCE,2OIs

Promulgated by the Gwenror of Kerala in the Sixty-ninth Year of the

Republic of India.

AN

.! ORDNANCE

further to amend the Kerala Yererinary and Anhnal Sciences lJntiversity

Act, 2010.

Preamble.-W pr.rls, it is expedient further to amend the Kerala

Veterinary and Animal Sciences University Act, 2010 (3 of 20ll) for the

purpose hereinafter appearing;

ANo Wurnels, the kgislative Asseinbly of the State of K€rala is not

in session and the Govemor of Kerala is satisfied that circumstanc€s exist

which render it necessary f61 him 16 take immediate action;

Now, Tusnaronr, in exercise of the powers conf€med by clausc (l) of
Article 213 of the Constitution of India, the Governor of Kerala is pleasod

to promulgate the following Ordinance:-

l. Short title and commencemenr.{l) This Ordinance may be called

the Kerala Veterinary and Animal Sciences University (Amendment)

Ordinance,2018.

(2) It shall come into force at once.
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2. Act 3 of 20tl to be temporaily amended.-Dving the period of
op€ration of this Ordinance, the Kerala Veterinary and Animal Sciences

University Act, 2010 (Act 3 of 20ll) (hereinafter ref€rred to as the
principal Act) shall have effect subject to the amendment specified in
soction 3.

3. Anendment of section /2.-ln section 12 of the principal Act, in
sub-section (2) itcm (i9 shall be onitted

. P, SATTIASIVAM.
GOVERNOR.


